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BEFORE THE ADJUDICATING AUTHORITY

NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD

C.P. (I.B) No. 611/7/NCLT/AHM/2019
Coram: Hon’ble Mr. HARIHAR PRAKASH CHATURVEDI, MEMBER (JUDICIAL)
Hon’bie Mr. PRASANTA KUMAR MOHANTY, MEMBER (TECHNICAL)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH
OF THE NATIONAL COMPANY LAW TRIBUNAL ON 22.01.2020

Name of the Company: Enoch Infrabulid LLP
V/s
Archon Powerinfra India Pvt Ltd
Section: Section 7 of the Insolvency and Bankruptcy Code
S.NO. NAME (CAPITAL LETTERS) DESIGNATION REPRESENTATION SIGNATURE
1. TS thn SHAE Ades PeddPon—zr Dale

2. [RAr A THAKAA oo CD M

s

ORDER

The Parties are represented through their respective Counsel(s).

The Petitioner Counsel seeks some time with consent of the Respondent Counsel. In view

of this, the matter is adjourned.

List the matter on 02.03.2020

(PRASANTA KUMAR MOHANTY) (HARIHAR PRAKASH CHAT )

MEMBER (TECHNICAL) MEMBER (JUDICIAL

Dated this the 22nd day of January, 2020
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